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Dated: 23,05.2012
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Subjact: Issue of licencge fea fo]’ the tlcensing In Indlan Rallways-reg.

As per provisions under the FSS (Licensing and Reglstration ofi Food Businesses)
Regulation; 2011, the categories namely, Food catering services'and Restaurants operating
_ from Indian Rallways area are covered under Central Licensing. It Is clarified that since most
i -of the FBO's will be covered under entry 4 or 5 of Schedule 3, the fee has to be charged at
2000/- per annum. Simil rly for FBO having turnover less than 12 lakhs:will be reglstered &

Tee of Rs.100/-per annu ‘,‘has to be charged. '
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All Designated Officars, Indian Railways

Copy To:

B 1. PPStoCP . o R <5
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3. Dr. B.N.Annigerl, Executive Director/Health 9G), Rallway Board, Government of
o : India, Room No 353/A, Rail Bhawan, Rafi Marj, New Delhi-110001, for
information pleasa. ' TS ©

4. Dr.Arun Gupta, Jdint Director/Mealth & Family \i\){_elfare, Ministry of Rallways,

. Room No 353, Rall 8hawan, Raisina Road, New Delhi-110001, for information

.please. . o . ; o
5. Shrl Ragﬁ\guda, National Institute of Smart Government(NSIG), Hyderabad, for

information & necessary action please.
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